BATIFIED

heduled on 23.07.2013

(DES Section)

The meeting No. 09/14 o the Norms Commivee (N frth lconing yar 012:2013 was hidon 23072012 ndar the ChlrraralofSh L, Sighe, Adtonal Director Ganwrtof
Foreign (Chapter-4) of Foreign Trade Policy 2009-2014 / Handbook of Procedure Volume-1. The following Members of the Committee
were present in the meefing: -

SiNo | Name of the representatives & their | Room No. | Telephone No. Deptt.
Designation
1 SHKK Twari 1A @6 23063321 OHI, UB.
B Sh SKJam, DO, A 23063166 GIPP,UB.
3 S KK Funda, Asst.DIr (Mech) 736R 23063802 Bxtn 2459 DCMSMEL N .
3 Sh.Parveen Sharma, DY.DGFT. ED) 73061562 Extn 146 DG, U8,
B ShKC. Rajy, F100 708 73061562 Ext.265 DG, UB,
Meeting No. 08/14 dated 9.7.

(case No.:27/1/80-ALC2/2011 ‘lmrw Name:SHRI LAKSHMI DEFENCE SOLUTIONS LTD, [Meet No/Date:9/80-ALC2/2013 Hmmeu
23.07.2013
(Wt File 01/80/050/00910/AM11/ [RUA File :06/24/040/0005 1 /AM11/ [ No/Date:0610020480
07012011
[Decision  Based on DHI 37,2013, the C
em 2 & 3 For Steel Plates 1. 1362013 rest of the tems.
may.
[case No.:14/38/80-ALc2/2010 [Party Name:VASUNDRA MANUFACTURING SYSTEMS | Meet No/Date:9/80-ALC2/2013 Status:
lpvrio, 3.07.2013 [Deferred |
2 i T I [befer Date:03.09.2013
I lo3.02.2011
[Decision : The C is under ex@mination of OIT

[Party Name:GEA BGR ENERGY SYSTEM INDIA LIMITED Mem Nn/Dnle 19/80-ALC2/2013 smus
[HQ File :01/80/050/00142/AM12/ [RLA File :04/24/040/00051/AM12/ l|: No/Date 0410124216 |Defer Date:03.09.2013
[pecison-Thec ot reple o defiencyleter Gated 1962013
[Case No.:29/2/80-ALC2/2012 [Party Name:OMEGA ICEHILL PRIVATE LIMITED Meel Nn/Dnle :9/80-ALC2/2013
507201 petered
|HQ File :01/80/050/00618/AM12/ [RLA File :05/24/040/00384/AM12/ ln: Ne/Date 0510316908 Dﬂer Date:03.09.2013

[ocalon:The Camriie noted that e has ot rpled o deiclncy et ates 305 201 allowed by reminder cated 313013 d decided t snd s o rem\nder requesting them to]
their reply within 15 days, failing which the Committee shall be constrained to reject their case with direction to pay the Customs duty and applicable interest for regularization of the

licence.

[case No.26/14/80-ALc2/2012 [Party Name:PRANITA ENGINEERING SOLUTIONS PRIVATE _|Meet No/Date:9/80-ALC2/2013 Statu
\UMITED, 2307.2013 IDeferred
[HQ Fie :01/80/050/00312/AM13/ [RUAFile 07/24/040/00043/AM 13/ [Uc.No/Date:071008185 [Defer Date:03.09.2013
l14.05.2012

D«lslon The C has not replied e 124 0.5.2013 and final remir 7.2013 and decided to await 15
[days more to receive reply from firm.

[Case No.:15/11/80-ALC2/2012 [Party Name:YOKOGAWA INDIA LIMITED. [Meet No/Date:9/80-ALC2/2013 Status:
23.07.2013 Deferred

[HaLFile :01/80/050/00229/AM13/ ‘m File :07/21/040/00120/AM13/ Jm Nu/mte-unonxwu ‘nm Date:03.09.2013
240

pecson: Toe Commitee s tat e has been ject of mifes oberved that the
matter supplyis s ner it of ot Do nd ki o vt ommenes rom
[section.
[Case No.aa/14/80-ALC2/2012 [Party Name:SATTVA ETECH INDIA PRIVATE LIMITED [Meet No/Date:9/80-ALC2/2013 Status:
23.07.2013 [Deferred
l7 [HaFile 01/80/050/00330/aM13/ ‘m File :07/24/040/00149/AM13/ [l No/Date:0710089403 ‘lnm Date:03.08.2013
02072012

[pecision  he G ofor

[case No.

17/11/80-ALC2/2012 [Party Name:MOTHERSON SUMI SYSTEMS LTD Meet No/Date:9/80-ALC2/2013 ‘Status:
23072013 eerred
8 |HQ File :01/80/050/00231/AM13/ [RLA File :05/24/040/00129/AM13/ |Lic.No/Date:0510329275 Defer Date:03.09.2013
10072012
[Decision : The Commitiee note that the css i under examination of C&PC and decided to await comments.

[Case No.:19/11/80-ALC2/2012 [Party Name:HARI MACHINES LTD Meet No/Date:9/80-ALC2/2013 Rejected
23072013

|HQ File :01/80/050/00233/AM13/ [RLA File :23/24/040/00001/AM13/ |Lic.No/Date:2310003202
10072012

fon : The C¢ has not replied to y 183 42013 dated 29.5.2013. Since no reply has been|
[case No.9/11/80-ALc2/2012 [Party Name:BENGAL INDUSTRIES PVT. LTD. [Meet No/Date:9/80-ALC2/2013 tatus:
2307.2013 [Deferred
[HQ File 01/80/050/00223/AM13/ [RUA File 05/23/040/00131/AM13/ [Uic No/Date:0510329934 [Defer Date:03.05.2013
17.07.2012
at firm has d thereafter, Sent to them seeking certain information as per revised application. In response, firm
encisea: copy of ctalogues e resteantane of 1o aELer o s s v et o o por The m as per
[geficiency lt
[case No.:27/14/80-ALC2/2012 I r T /2013

y et
|umep, |2307.2013 loeferred

g |[HFile:01/80/050/00313/AM13/ ‘mm 107/24/040/00180/AM13/ llic No/Date:0710090071 [Defer Date:03.0.2013

03.08.2012
Hnecmnn : The Committee noted that firm has not replied to deficiency letter dated 12.4.2013 followed by reminder dated 30.5.2013 and final reminder dated 9.7.2013 and decided to await 15|
from firm.

[case No.s/14/80-ALC2/2012 [Party Name:BOYSEN INDIA LIMITED [eet Ro/Datea/ROALC/2013
deeu
12 |[HQFile :01/80/050/00294/AM13/ Hmrne 105/23/040/00149/AM13/ l-: No/Dave 0510331556 [Defer Date:03.09.2013

|[Decision - The reply from frmh oy to MSME
[case No.:1/17/80-ALc2/2012 [Party Name:TEMA INDIA LIMITED “Mm No/Date:9/80-ALC2/2013 Hsmus:
o701 oetered
[HQ File Treaei [Defer Date:03.09.2013
= | [sosrens
Decon The e T e
[orwardcopyofappcron e
[case No.:19/14/80-ALc2/2012 [Party Name:DEE DEVELOPMENT ENGINEERS LTD. HMm No/Date:9/80-ALC2/2013 Hsmus:
P5oro oetered
HQ File Treaei [Defer Date:03.09.2013
“ | lsoerons
oecionTheCommes mored hat i aended personalheig A sl they war o SUBTIL 4 Wiken ey, Snce 10 gl s een eceivd o v, he Commiee deciied
tely.

[case No.21/14/80-ALC2/2012 [Party Name:BHARAT HEAVY ELECTRICALS LIMITED et No/Datea/e0 ALC2/2013 =
15 [HQ File 01/80/050/00307/AM13/ [RUAFile :07/24/040/00188/AM 13/ e o/pate 0710090167 [Defer Date:03.09.2013

[pecison-hec s under examination o DT

[Party Name:ROCKWELL AUTOMATION INDIA PRIVATE Mm Nn/Dnle 19/80-ALC2/2013
luMITED letered
[HQ Fie :01/80/050/00260/AM 13/ [RUAFile 05/24/040/00199/AM 13/ e o/pate 0510333158 [Defer Date:03.09.2013

[pecisonThec s under examination o T

[Party Name:DOOSAN CHENNAI WORKS PRIVATE LIMITED Mm NO/Dnle 19/80-ALC2/2013 Approved
[HQ File :01/80/050/00325/AM 13/ [RUA File 02/24/020/00102/AM 13/ [Uic.No/Date:0410139508
05.09.2012

17 o
Item 74,86 to 90 ~ To be allowed under GN for Enmenng Pmducl

Item 9,38,43 to 45,64,68,84,85, 104 to 108 - @ 1.05 Kg/}

e 208,101 37,33t 43,4510 6,65 1 7,69 679,710 85, 91 t0 103 @ 1.0 mi/meter coten.

[case No.a/20/80-ALC2/2012 [Party Name:DIA ALUMINIUM INDIA PRIVATE LIMITED ‘ et olws/B0 .03 [Rejected
23,07
[HQLFile 01/80/050/00420/AM13/ [RLA File 31/83/040/00065/AM3/ i Nu/mte 3110055921
i
1102012
fon  The Committee noted that firm has not repled to deficiency letter dated 18.1.201: dated 1.3.2013 and final 42013 Since no reply has been

[case No.

/17/80-ALC2/2012 [Party Name:PLAST TECH ENGINEERING Meel No/Dale :9/80-ALC2/2013 ‘Status:
230 oeferred
|19 |[HQ File :01/80/050/00367/AM13/ [RLA File :04/24/040/00136/AM13/ |Lic. Nu/D:ze 0410140373 Defer Date:03.09.2013
11102012
[Decision : The Commitiee note that the css i under examination of C&PC and decided to await comments.
[Case No.:21/20/80-ALC2/2012 [Party Name:GEI INDUSTRIAL SYSTEMS LTD., Meet No/Date:9/80-ALC2/2013 ‘Status:
23072013 eferred
20 |[HQ File :01/80/050/00437/AM13/ HRIA File :11/24/040/00024/AM12/ |Lic.No/Date:1110027289 Defer Date:03.09.2013
19102012

|[pecison = of
[case No.:29/26/80-ALc2/2012 [Party Name:BHARAT HEAVY ELECTRICALS LIMITED ‘ [Meet No/Date:9/80-ALC2/2013, ‘lAppmud
23.07.2013

1 |[FauFile 01/80/050/005307/AM13/ [RUA File :09/24/040/00435/AM 13/ [Uc No/Date:0910054516
o 14.12.2012

[Decision : The Committee decided to ratify norms of subject authorization as per DHI UO No. 3(28)/2013/TSW(B)/157 dated 23.7.2013 (copy to be forwarded to firm and RA). RLA may take
Inecessary action accordingly.

[case No.

7/26/80-ALC2/2012 |[Party Name: AT PHARMA m 1 /2013 (Closed
I |ora013

52 |[FaFile 01/80/050/0058/AMI3/ ‘Runm 03/95/040/00700/AM 13/ e parsgz10737702
2012

19.4:
£ T Comitee oted Tt U Moy e et ot 72015 et 1 4oraion e e on e o et bt ence 1 coy of gt vas forvarded 1
e he Commines abse take

[Case No.:13/26/80-ALC2/2012 [Party AERON/ /2013 Status:
| A et

23 [Ha File 01/80/050/00574/AM13/ Hmm 107/24/040/00366/AM 13/ [Uic.No/Date:0710092780 [Defer Date:03 09,2013
31122012

[peciion- ot rephed to deficiency letter dated 8.7-2013 and Gecided to remind them for expediing ther reply




[case No.23/26/80-ALC2/2012 [Party Name:PSK ENGINEERING PVT LTD st NoyDatea/e0 ALC2/2013

oo Bees

T I [oeer Date:03.09.2013
I los 012013
2 [pedsion: The : By the i
1. Quanti
2 it n e of . o453 11 SanrdoeclencyFomot cpor poduc wise
[case No.se/26/s0-ALc2/2012 [Paty Name JINDAL RAILINFRASTRUCTURE LIVITED | Meet No/Date:3/80-ALC2/2013 Status:
23072013 [eferred
s [Fafie 01/80/050/00569/aM13/ [RUA File :05/23/040/00400/AM13/ [Uc No/Date:0510342981 [befer Date:03.09.2013
10012013 |
|[pecision : The Committee noted that firm has not replied i 124 29.5.2013 and final 7.2013 and decided to await 15|
[case No.:27/26/80-ALC2/ 2012 [Paty Name:SGL CARBON INDIA PVT.LTD [Meet No/Date:5/80-ALC2/2013 Status:
23072013 [eferred
6 |[Farie 01/80/050/00588/ANL3/ [RUA File :31/83/040/00164/AM13/ [Uc No/ate:3110056801 [befer Date:03.09.2013
11012013 |
[pecison : The Commitiee has not repled to Y leter dated 9.4.. ¥ reminder dated 30.5.2013 and fina reminder dated 9.7.2013 and decided to awalt 15
Jdoys more to receive reply from firm.
[case No.:17/26/80-ALC2/ 2012 [Paty Name:BLUE STAR LTD. [Meet No/Date:s/B0-ALC2/2013 Status:
23072013 eferred
27 [HaFie 01/80/050/00578/AM 13/ [RUA File :03/94/040/00825/AML3/ [Uc No/Date:0310720787 [beferDate:03.09.2013
15012013
| Becision  The c ot replied to deficiency lotter dated 9.7.2013 and decided to remind them for expediting thei reply.
[case No.:19/26/80-ALC2/ 2012 HP:RV Name:HUF INDIA PVT LTD ‘ oo Norbaes/so ALc/2013 pproved
2307
[HQ Fil 01/80/050/00580/AM13/ [RUA File :31/83/040/0017/AML3/ jue Nu/mte 3110056821
s
15012013
[Decision : The Commitee decided to ratfy norms of subject authorization as per MSME UG note No. 30{10)/13-ME doted 10.7.2013 (copy o be forwarded to firm and RA). RLA may take|
ooy action aording.
[case No.:24726/80-ALC2/ 2012 [Paty Name:LION HOLDINGS PRIVATE LIMITED est Ro/Bate A ALCH2088 [Approved
23072
g [ e 01/80/050/00555/AM L3/ [RUA Fle :05/23/040/00423/AM13/ et Nn/D:ze 0510343833
21012013
[Decision : Te Committee decided to raiy norms of subject authorization as per MSME UO note No. 30(24)/13-ME ated 27.6.2013 (copy to be forwarded to firm and RA). ALA may take|
necesary acton accordingv
[case No.i15/26/80-ALC2/ 2012 [Paty Name:LARSEN & TOUBRO LIMITED. [Meet No/Date:9/80-ALC2/2013 Status:
23072013 peferred
[HQ File 01/80/050/00576/AM 13/ [RUA Fle :03/95/040/00751/AM13] [UcNo/Date:0310722249 [befer Date:03.09 2013
o 29012013
[Dedion: The Commites abservedtat I NC meeting dted 30,2013  wdecided ok he Lo provide  copY of AC and o sk o producea cetcate rom he Direcorte
[GeneralofHydro Carbon i the Ministry f Petoleun & Natural Gas statig that goocsbeng supplied arereqired for petrleu ase,in terms of condiion No41, o356
Notication No 12 cated 17.33012. Accrdingly, letters wee wrien t A and fr has ot farhshed this nformation. Fim vid leterdated 18.7.2013 s sought personal e e
tee, that this issve DG and decided
[case No.ss/26/s0-Lc2/2012 Hmy Name:DEE DEVELOPMENT ENGINEERS LTD. ‘ eet Ro/Datea/aOALC/203 status:
eferred
31 |[HQFile 01/80/050/00566/AM13/ Hmrne 105/23/040/00453/AM13/ . No/Dave 10510345480 [Defer Date:03.09.2013
11022013
[pecision - Tre Comittee attended personal hearing 2 Since no reply has been received from firm, the Committee decided (o
ately
[Case No.21/26/80-ALC2/2012 [Party Name-TEXMACO UGL RAIL PRIVATE LIMITED. [Meet No/Date:9/60-ALC2/2013 status:
23072013 [peferred

[Defer Date:03.09.2013
Lic No/Date:0210186293
22013

[HQiFile :01/80/050/00582/AM13/ [RUA File :02/24/040/0017a/AM13/

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.5.2013 followed by reminder dated .7.2013 and decided to send a final reminder requesting them to
expecdite their reply within 15 days, failing which the Committee shall be constrained to reject their case with direction to pay the Customs duty and applicable interest for regularization of the

I3 [HQFile :01/81/050/00050/AM14/ Jzu File :03/94/040/00975/AM13/

[Case No.:47/3/81-ALC2/2013 HVarly Name:DHOOT TRANSMISSION PVT. LTO., ‘ et No/Dates/a0-ALC2/2013 (Approved
230

m No/Di(eOZlOHJSa!

1902201

[Decision : Based on DHI written comments dated 23.7.2013, SION C-1320. RLA may

[case No.:48/3/81-ALC2/2013

Party Name:DHOOT TRANSMISSION PVT. LTD., [Meet No/Date:9/80-ALC2/2013 lApproved
23.07.2013

4 [HaFile :01/81/050/00051/AM14/ J‘m File :03/94/040/00969/AM13/ llic.No/Date:0310724678
1902.2013
[Decision  Based on DI written comments dated 2372013, SION C-1320. RLA may
[case No.1/26/80-ALC2/2012 “mm Name:NETAFIM IRRIGATION INDIA PVT.TD. [Meet No/Date:9/80-ALC2/2013 "snms:
072013 [Deferred
35 [ e [befer Date:03.09.2013
I 26022013
[Decision : The c is under oxamination of C&PC and deci
[case No.:2/26/80-ALC2/2012 “P.srtv Name:POLY MEDICURE LTD. [Meet No/Dile 19/80-ALC2/2013 "Apnmeu
23.07.201
T T
* 28022013
[Decision : The Committee decided to raty norms of subject authorization a5 per C&PC OM No. 46011/200/2005-PC.Il dated 4.7.2013 (copy to be forwarded to frm and RA). RLA may take
ece:
[case No.3/26/80-ALC2/2012 [Paty Name:M M AQUA TECHNOLOGIES LTD. [Meet No/Date:9/80-ALC2/2013 " s
23.07.2013 IDeferre
a7 TF i [befer Date:03.09.2013 |
|28.02.2013
[Decision : The ¢ is under oxamination of C&PC and dec
[case No.34/8/s0-ALC2/2013 [Paty Name:NEO WHEELS LTD (FRMLY KNOWN AS [Meet No/Date:9/80-ALC2/2013
IVERSATILE H.C.& ENG 7.2013 Detered
s T i [befer Date:03.09.2013 |
|22:08.2013
[Decision : The Committee ool o MSVE
[case No.33/8/s0-ALC2/2013 [Paty Name:THYSSENKRUPP INDUSTRIES INDIA PVT.CTD _|[Meet No/Date:9/80-ALC2/2013 s
23.07.2013 IDeferre
39 [HaFile 01/80/050/00143/AM14/ [RUA Fie :03/95/040/00063/AM14/ i No/Date:0310733011 [befer Date:03.09.2013
01.05.2013
|[Decision - The c Ts under examination of OHI and decide
[case No.a1/8/s0-ALC2/2013 [Paty Name:LARSEN & TOUBRO LIMITED et Ro/Date/B0 ALC/2083
Detered
lao [[HFile 01/80/050/00151/AM14/ [RUA Fie :03/95/040/01030/AM13/ [eNoomecaiorasam [oefer Date:03.09.2013
|[Decision - The c Ts under examination of DHI and decide
[case No.35/8/s0-ALC2/2013 [Paty Name:LARSEN & TOUBRO LIMITED et Ro/Date/B0 ALC/2083
la1[[HQFile 01/80/050/00125/AM 14/ [RUA Fie :03/95/040/00813/AM13/ eNo/mecaioraasat um Date:03.09.2013
1,114 8 13 of Standard Defciency Format.
[case No.36/8/s0-ALC2/2013 [Paty Name:LARSEN & TOUBRO LIMITED [Meet No/Date:s/80-ALC2/2013
23.07.2013 d
[HQFile :01/80/050/00126/AM 14/ [RUA File :03/95/040/01006/AM13/ [Uc No/Date:0310733535 [oefer Date:03.09.2013
j07.05.2013
a2 o, = e
1. Specific description of export products with constituents of “Set”
2 ot spectof . o & &3 Srcar Oty Formt.
3. Toul Rs 327.36 Lakhs) (75 239,07 Lakhs) 2 )
ooon o v S5 Lk na e same may be clarified.
[case No.43/8/s0-ALC2/2013 [Paty Name:UNI VTL PRECISION PVT. 7D, eet Ro/Date /B0 ALC/2013 status:
23.07.201 [Deferred |
a3 I T [befer Date:03.09.2013
I l07.05.2013
[Decision : The Committee application to MSVE
[case No.42/8/s0-ALC2/2013 [Paty Name:BHARAT HEAVY ELECTRICALS LIMITED [Meet No/Date:9/80-ALC2/2013 status:
072013 IDeferred
laa  [na LA File lic No/Date:1110027462 IDefer Date:03.09.2013
l03.05.2013
[case No.32/8/80-ALC2/2013 [[Party T /2013 Status:
I |2307.2013 loeferred
las  [FaFie-01/80/050/00142/AM14] [RUA File :03/95/040/00085/AM14/ [Uc No/Date:0310733939 [befer Date:03.09.2013
1005.2013
|[Decision of appication has been forwarded to DPP for
[case No.:3/6/80-ALC2/2013 o\L TOOLS INDIA PVT LT [F /2013 Status:
leacimon o [pa072013 loeterred
46 ([HQ File :01/80/050/00094/AM14/ [RLA Fie :05/23/040/00016/AM14/ ‘ [Uic.No/Date:0510353884 ‘lDeler Date:03.09.2013
13.05.2013
|[Desion received n NC and decided fately orward copy of application for consderation
[case No.39/8/80-ALC2/2013 [Paty Name:LARSEN & TOUBRO LIMITED [Meet No/Date:9/80-ALC2/2013 Status:
23.07.2013 [Deferred
la7 [HQ'File 01/80/050/00149/AM 147 [RLA File :03/95/040/00055/AM14/ [Uc No/Date:0310734097 [befer Date:03.09.2013
13.05.2013
|[Decision- of appicaton has been forwarded 1 DPP for
[case No.i1/5/80-ALc2/2013 [Party Name:POLY MEDICURE LTD. [Meet No/Date:9/80-ALC2/2013 Status:
23.07.2013 [Deferred
a8 | [HQ File :01/80/050/00091/AM14/ [RLA File :05/24/040/00043/AM 14/ llieNo/Date:0510354168. ‘lmkr Date:03.09.2013
[14.05.2013
|[Decision - The Under examination of CRPC and case was already deferred 1o 28.8.2013
[case No.37/8/80-ALC2/2013 [Paty Name:LARSEN & TOUBRO LIMITED [Meet No/Date:9/80-ALC2/2013 Status:
23.07.2013 [Deferred
las TF I [befer Date:03.09.2013
I 16.05.2013
[Decision 5eNo 511 of Standard Defciency Format

llcase No.:38/8/80-ALC2/2013 lIParty Name:LARSEN & TOUBRO LIMITED Imeet No/Date:9/80-ALC2/2013 Istatus: I



p3ora01s oeterred

50 [HQFile 01/80/050/00148/AM1/ oy e [oefer Date:03.09.2013
1605 2013
|[Decision - The committee pplication o DIPP for examination and comments I
[case No.a4/8/s0-ALC2/2013 [Party Name:GODRE & BOYCE MFG. CO.LTD., [Meet No/Date:9/80-ALC2/2013 [Approved
23.07.2013
Hafie oy e
|505 2013
[becision : 37,201 a
1 pec
2. Quantity of import tem at 5. No. 1 may be allowed as 2 Nos. on net to net basls. Dty free welght of this item may be allowed as 5891 Kgs inclusive of 131% wastage
after 20 % recovery from scrap.
3. Quantity of import tem atSI. No. 2 may be allowed a5 2 Nos. on et to net bas's. Duty free welght of this item may be allowed a5 2160 Kgs Incusive of 22.8% wastage
1 after 20 % recovery from scrap.
4. Quantit of import item at . No. 3 may be allowed as 15 Nos. on et to net basis lghtof this ftem a5 1277 Kgs incusive of 13 % wastage
after 20 % recovery from scrap.
s. 2 No.4106.
6. Quantity of import tem at 5. No. 4 may be allowed as 1890 Kgs. nclusive of 165 % wastage afer 1/3"* recovery from scrap
7. Quantity of import tem at . No. 5 may be allowed as 735 Kgs. inclusive of 48 % wastage after /3" recovery from srap.
8. Quantity of import item at 51, No. 6 may be allowed as 5850 Kgs. Incusive of 15.7 % wastage after 1/3™ recovery from scrap.
9. Quantity of import item at S No. 7 may be allowed as 11579 Kgs.inclusive of 2 % wastage
10. Quantites of import tems at 51 Nos. 8, 9& 10 may be allowed as 255 Kgs. each
A m: ding
[case No.:45/8/80-ALC2/2013 HI?artv Name:GODRE! & BOYCE MFG. CO. LTD,, [Meet m/nm 19/80-ALC2/2013 ‘l!wm:d
23.07.201
[HQFile :01/80/050/00155/AM14] [y e
21052013
[ecision : 2372013, a
1 P T No.1283
2. P No. 4109,
s . sur e No. 10,118 12
4 a 5 441 Nos.(2023 Kes) on
&ty of mport e ot 5. N 3. b e s S5 oo e 0 ek . Dt e eight of i e may b sl 35 98568 Kgs e f 187 %
wastage afer 20 % recovery from scrap.
6. Word “Relevant” may be prefixed with the descriptions of import tems at 1. No. 3 & 4.
7. Quantity of import item at sl No. 3 may be allowed as 218607 Kgs. inclusive of 12.6 % wastage after 1/3'“ recovery from scrap.
& uamy o impon em 15, No.  may b allowed o 124527 g (106753 ) v of 2 6 vt
5. Quantites Nos. 8,9.& 10may.
fra m
[case No.1/6/80-ALC2/2013 [Pary Name:DIAMOND METAL SCREENS (P) LTD et No/Date/a0 ALCH/2013 Status:
23.07.201 [Deferred
53 [uai L I IDefer Date:03.09.2013
23052013
[ecision : The Comittee noted that copy of received in NC and decided to request RA / by of 2pp
[case No.2/6/80-ALc2/2013 [Pary Name:SHAKTI PUMPS (INDIA) 7D, et ho/Date/a0 ALCH/2013 Status:
23.07.201 [Deferred
¢ [HQie 01/80/050/00093/AM 12/ [RUA Fie :56/24/040/00006/AM18/ [l No/Date5610002221 [Defer Date:03.09.2013
30.05.2013
|[Decision : The Commitiee noted that copy of received in NC and decided to request RA | oy of app
SN0.223
Case No. AR | M Zenith ] TicNo. & date
70 Precision Pt Lid.,
Meeting _ No. | Bangalore n T T orio0787T
09/14 627.08.2010
i 0710072313
4007.06.2010
Dt Ratfcation of norms 0 0710070294
23072013 4:17.03.2010
(v 0710075610
24112010

‘The Committee noted that firm has not replied o deficiency letter dated 117.2013 in respect of AA No. 0710070294 dt17.03.2010 and decided to remind them for expediting their reply. The
d other MSME dated 7.2.2013. Case deferred to 3.9.2013.

SLN0224
Case No_ AJR-73__| W/s. CIV Tools Pvt. d., | HQENo 01/80/050/01808/AIOS/DES |
Bangalore. RAEN0.07/24/040/00601/AMOS.

Date:23.07.2013 Fixation of norms in respect of Advance Authorizations No.
(1) 0710045512 0116062006 (2) 0710048538
421112006 (3) 0710049073  dt20.12.2006 (4)

0710062744 61.04.02.2009 (10) 0710063214 i 24.02.2009
(1) 0710063217 124022009 (12) 0710063398
0t03.032009 (13) 0710064050 dt.06.042009 (14)
0710064254 c.20.04.2009 (15) 0710065367 t.12.06.2009
and (16) 0710065368 d.12.06.2009 - reg.

The e dectied o ly e o select suthoruton 0 pr D eter o, 12/212013 TSWITS TS daed 2372013 (copy t b forwardd  fim and ). The wstage porms e for
Teslaaston prpost ony. oo of expredeence,

SLNo225
Case No_ AJR.80
Meeting  No.
09

W, Boysen India
Limited Noida

HQF No 01/80/050/00533/AN1/DES | | Lic_ No & date
RAFNo.05/23/040/00204/AM12 0510275831
127102010

Date: 23.07.2013 Revision of norms

‘The Committee noted that firm has ot replied to deficency letter dated 17.5.2013 followed by reminder dated 9.7.2013 and decided to send a final reminder requesting them to expedite their reply

within 15 days, faling which the Committee shall be constrained to reject their case with direction to pay the Customs duty and applicable interest for regularization of the licence. Case deferred to
52013

No226
Case No. AJR-17.

HQF No.01/80/050/00723/AMO6/DES |
341001
Request for_amendment / revision of | dt07.09.2005
norms
The ¢ % pl. Case deferred 0 3.9.2013,

s TDNC
Limited, ~ Udyog

Date: 23.07.2013

‘Atlas | HQFNo.01/80/050/00690/AM11/DES.|

ply has d decided DIPP for d comments. Case deferred t0 3.9.2013.

Revision of norms
noted that Subject authorization is Tield of ONGC and firm has submitted a copy of PAC. The Committee, however, observed that this matter is under
cxamination n PC.V Division and decided to await comments from PC1I Dvion. Cose deferred (o 3.92013

SNo228
Case No_ AJR-34 W5 Godre] O F-No.01/80/50/001 13/AMI3/DES | [l No. & date
WMeeting No. m/ia e g o H mmnaz/sa/mn/unuas/AMﬂ Ip310696055
[Date: 2307203 | Beviion o o Jt.24.05.2012
Based on DIP? letier No. u/u/ as under:

“Wastage on import tem at . No. 5 viz. “Plates SA 516 Gr.60/65/70" for fabrication Dish End -03, Dish End-04 & Cone-02 has been allowed as applied for by the firm. However, wastage for
fabrication of Main Shell has been allowed as 5% as against 33% on net content basis) claimed by the firm for which there is no justifcation. Further, 1/3" recovery has been taken from scrap

/5. Kern-Liebers | HQF:No 01/81/50/00443/AM 12/DES . No. & date

Springs & Stampings | RA.FNo.07/24/040/00367/AM 12 710084702

Pvt.Ud, Tumkur__[Revision of Norms bit.15.12.2011
7

$LN0.230

oly. Ci 392013,
SlN0.231
Case No_ AJR-37 HQF No.01/80/050/00482/ANO3/DE: i No_& date
Meeting No. | M/s. Lifelong India | RA.F.No.05/24/040/00099/AMO9. 0510222158
09/14 utd., Gurgaon 1.13.06.2008
Date: 23.07.2013 Pt No. 5 per Norms Commtee decvon
shipping il
Tone 36710 T the case. Case deferred t0 3.9.2013.
SlNo.232
Case No_ A/R—40 | M/s. Bharat Heavy | HQ FNo 01/80/50/00454/AM12/DEST ___JiicNo & Date
Eledmls ttd., [ RAFNo04/24/040/00086/AM1Z_ [0410131680
Rani fimendment of norms

e e S T T Teer o TE 03 FWBY/LTS dated 6.6.2013 (copy t be forvardd to fem and R, RLA may take necesary acton
accordingly.

SN0233
Case No. A/ru; W/s. Bharat Heavy | HQFNo.01/80/50/00572/AMI12/DEST __[iic:No. & Date
[Wieeting No.09/14 | Electricals Ltd., | RAFNo61/24/040/00055/AM12______[6110000728
Dae 7072013 Raniper [Revision of norms J9t27.12.2011

45 pr decitn of e Norrs o1t 165 . mesing died 162013 S SC Wi, ecutve Dt (Fance ), and i DI pandey, Geners) MaragerEn & Commerc
Coorination, BUEL atended before the Committes and plying to inforr
the firm that i goods then facilty of e Pl Ciear No. 0 dsted 26035011 Hawever the i, NC. has dvawn
the firm 2o 12/2012 dated 173 ”

o clearing the oo der i in this notif The Commitiee decded todefer the
case 103.9.2013,
SNo.234

Case No_ AJR-49_| M/s. Larsen & | HQENo.01/80/050/00245/AMI1/DES Tic_No_ & date

Meeting  No. | Toubro ., [RAFNo.03/95/040/00712/AM10 031057677

Mumbai 6129012010
Date: 23.07.2013 Amendment n_quantities /_addtion of

The Comifenoted 1t T v i e supohin oo exlorton et of ONGC o ws e to prvide  catficatefom Dictorte of ydocrbon The i s ot rovided ny
reply in this regard but P of

of P PC-VI Section. Case deferred to 3.9.2013.

No.235
Cose o AR 12_]" W/ e s | HOF No OU/B0/0S0/005S7/ANTS/0ES | U No & e
Meeting No.09/14_| Ltd., 0554253
Date: 23.07.2013 s

arzs0a 010

1.N0.23:
Case No_ €07 W/ Alpha Technologies | HQLFNo 01/80/162/00016/AM13/DES
Meeting No. 09714 | Pvt. Ltd.,, Bangalore hation of input output norms for_the export
groduct “Row & Heat Bchanger ang Des K, Pre-
processor PCB Assembly, Main Processor
Recomty, Power upp Uit 7B Assamiy ot i
Date:2307.2013 respect of 100% EOU -
The C hat the case s of DiTand 2013
$N0.237

Case No. | M/s._Gilbarco
03

= Root India Put. Ltd., Coimbatore

Date!
23.07.2013

Veeder

Faton o it eutout rors o e
export product “Meters and Pumping
eGP i e o1 00% £

MSME U0 N e, RA dingh

SN

Reference rceved rom Addl

0,238
DGFT, Kolkata of M/s. Larsen
Date: 23.07.201: &Tﬂuhmuﬂ Kolkata

T it e wos i o e e e Someios for personT e T il Tt cass pning with B, Kolat. O behal of L& Limied,Constracon, Chenna, M.

O No O B0/ G2 000G AMTA/OES




Jitesh G

an dated
expressed ts displeasure over the applicant’s behavior for not sending its officials to the Committee for explaining the ca
case which the persons attended could not b
Bhawan, New Delhi. The C i

lated 19.7.2013 signed by Shri . Majumdar, Asstt. Manager-Import & Export). The Committee
Committee asked certain technical information with respect to subject
e clarified. The Committee again decided to give the firm second opportunity of personal hearing on 3.9.2013

$N0.239
/s Godre] & | HQENo.01/80/050/00546/AMT3/DEST
Boyce Mfg. Co. 10719442
Date: 23.07.2013 | Utd., Mumbai [ Revision of norms 4104012013
The of DIPP. = 9.201
$No0.240
/5. Godre) &
Boyce Mfg. Co. 0310701811
Date:23.07.2013 | Utd., Mumbai__ [ Revision of norms t13.07.2012
that of DIPP and decided o1
SNo.241
W/s. Godrel &
Boyce Mfg. Co. 0310712579
Date:23.07.2013 | Utd., Mumbai___ [ Revision of norms t12102012
The Committee noted that the case is under examination of DIPP and decided to await commy

ents. Case deferred to 3.9.2013.

a12.30 PM in DGFT, Room No.11, Udyog
Case deferred 103.9.2013.



